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taw not implemented the interim 
award?

Sfcri I*. N. Mbhra: Bihar 3, Madhya 
Pradesh 1. Madras nil, Orissa 1, Uttar 
Pradesh 9 and Punjab 1. total 15.

Shri K. N. Paadey: May 1 know
whether it is a (act that the delay in 
submitting the report is due to the 
fact that they have to enquire into 
four things, viz., wage rates, scales of 
different categories, bonus and gra
tuity?

Sfcri L. N. Mtafem: Yes.
IwWwWtl Flats In Indra Market

+
fSbrl AaUad All:
I Dr. Ganyjuihara Siva:

•11 -I Shri Arina 8iagh 
I Bhadaarla:
^Shri S. A. Mehdi:

Will the Minister of Rehabilitation 
aad Minority Affairs be pleased to 
refer to the reply given to Starred 
Question No. 1302 on the 9th Septem
ber, 1959 and state:

(a) whether residential flats Nos. 
1, 8, 15, 21, 22 in Indra Market were 
released from auction though dec* 
la red unillottable;

(b) if so, the reasons therefor; and
<c) whether the first instalment of 

cost realised from these fiats will be 
retained now that the flats had been 
declared unallottable?

The Deputy Minister of KehaMUta- 
ttea (Shri P. S. Naakar); (a) and (b). 
It is regretted that due to « clerical 
error in the reply to Starred Ques
tion No. 1302 on the 9th September, 
IMS, it was stated that only one 
residential fiat was valued at Bs. 9,859 
after allowing rebate for the half end 
wall la fact there are 8 such flats 
Nos. 1, 7, 8, 14, 19, 21, 22 and 28 in 
which this rebate was to be given and 
for the purpose of allotability he 
Price to be considered would be 
Rs. 9,180.

(e) The first instalment will not 
be returned since the fiats are now 
allottahle.
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D». Qaagadhaca Siva: When the 

fiats were declared to be auctioned 
and unallottable on 9th May, 1959, 1 
would like to know why it was done.

Shri P. S. Naakar: In the original 
answer, due to a clerical error, it was 
said that one fiat was declared allott- 
able. We have corrected it and now 
we find that 8 flats are allottable
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•1». Shri Amjad All: Will the 

Minister of Itetobitftaflan aad Mino
rity Attain be pleased to refer to the




